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RE. COVERAGE OF PROCEEDINGS

OF THE HOUSE BY ALL INDIA
RADIO

SHR; BHUPESH GUFTA (West
Bengal): Sir, before you leave, I
want fo made a submission. One

minute. I want to make g submission.
MR. CHAIRMAN: One minute, yes

SHR] BHUPESH GUPTA: I want
tc make one submission, Sir, in the
interest of the House. It is for you
caly to consider. Sir, we find that the
coverage of the proceedings of your
House, over which you preside. ..

MR. CHATIRMAN:
newspapers?

SHR] BHUPESH GUPTA:...by All
India Radio is most objectiomable, It
1s just propaganda. Not that the Op-
position is totally blacked out; I am
not saying it. Sir, when the proceed-
ings of the House are reported...

MR. CHAIRMAN: I understand it.
Do you want a live cast?

SHRI BHUPESH GUPTA:
want.

MR. CHAIRMAN: Do you Kknow
what it will do? It will ruin all the
radio sets.

SHRI BHUPESH GUPTA. 1 do not
want a live cast. I want your guid-
ance. It should be objective. Other-
wise only the Government version will
be given and the other version will
be distorted, garbled,

Is poor in the

I don’t

MR. CHAIRMAN: I will look into
it.

A qeqstd wias (ITCIIW) ¢
Fuafs &, oF WiaFs a9
A FATA A Afem frar L
[Mr. Deputy Chairman in the Chair]

MR DEPUTY CHAIRMAN: Now
we take up further discussion on the
Assam Budgpt and the Assam Ap-
propriation Bill,

st weqarsr wfaw : Iwasafy S,
#Frar Afeq us fufgas N sfw
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¥d & fadaw #WR @O FAAAd
T F1 Fifew fer gwmd 1 Ag
7 f@m @ 981 g g1 ATEER
aoal gaafa s 8 fagew @
Mfgd fF 9 §9gd AT FT AW
fFzg ar & #1 g4 AT
MR. DEPUTY CHAIRMAN: They

are under consideration, Now, Shri
J. K. Jain. -

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): What about Calling
Attention?

MR. DEPUTY " THAIRMAN: It will
be taken up after this business is over.

SHRI KRISHNA CHANDRA PANT;
Why?

MR. DEPUTY CHAIRMAN: It
was agreed to by the House yesterday.

SHRI ERA SEZHIYAN (Tamil
Nadu): If there has been a decision of
the House, why has the Order Paper
not indicated it?

MR. DEPUTY CHAIRMAN: Mr.
Sezhiyan, you see, at the end of the
Order Paper it is written “To be taken
up immediately after the disposal of
ilem No. 1 under the heading ‘Legis-
lative Business’.” It is written on the
Order Paper.

Yes, Mr. Jain, please start.

(I) THE BUDGET (ASSAM) 1980-
81—GENERAL DISCUSSION— Contd.

(II) THE ASSAM APPROPRIATION
(No. 2) BILL 1980.—Contd.

h

=

WY o ¥o WA (WeT ¥I97): I9-
qurafq Y, WIS A1 W OFY AW
qEA F AEAT F FAL AT g8 8 |
UF AE Fgi AT TR 60 "WA
ax g fafaq g # fafqa
TiEs @ g, I oAEEd
frg o ¥ fAmE & sgd I
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[#7 sto &o 7]
ISET gAE W Wr & W gudy
A @ g T U AT R g
a0t a9 ¥ o AT HAW  F
qATAT FT AUSAEIHGE AT FSET
e , AF A A @ § AR A
7g #87 gU 3@ § wW g fr 4
ama R @ E fr fomag @
fReY 1 9T Jaar & ar T AR
g9 qA "X JIAT 3T faEm # fag
T I § 1 gu faqdr g #77
G AEH RIS F AT #
faoger S¥l qRg FT AL AT @ §
AR AT qIA 3T 37 fa o &= A
faTT <@r § WX 3N FTATHT 9%
T FII g | STaAmfa agea, &

HTH ATETH ¥ T TS B 4G SATAT =(TgAT

g fr smam g qw w1 wiww siw
g o 7 faefy a9 & & wAge
g M o ag ¥ A W@ &1 A FATA
TR T FAAC FAT 98T & HIX
qEw § T A fog ag & fere@aw
F FgraT ¥ @ E, ¥ g 3 el
TR 7€) g1 | 7g A gU HA T W
q%19 FE} § % g7 aF A |z
=T HIT AT & a9 g8 qE &
g | S WETH F TR I & g
gl A g, wEEEErd agt 1)
FIANT F & forg oo & Y AaTH #7Y
FHEAT 9 GARIAT FF A7 &, AfhT
wrae g g 5 99 ¥ w
A 99 97 & df I q91
39 I § | gafaw & faegw fagama
& §TY Ig F AFATE F agf TG &<
agl faQet 37 AR I AW HT ATFTS
g1 Al o=t F A FE g 7
A gg AT g fF gawr oA fear
T FWiF T AW AT qSAE A
T QR & ara & 1 T AT sy
& T AR TFFENT FTAE 1 T AW
7y & A9 AT arfacam F e §

[RAJYA SABHA]
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¥ geFe ¥ 9g fAaes sew fF 3@
Ht & gfd wEr @I AEET TEH
FifF FTEH A W fEE Tw
TFGIT TEIAT & qT IAH T AW &7
g & 1 ¥ AR RU[NEr FFATAT |
§ ag w1 A g fF e e
fqQet gl & @R A HS qF
oW w1 wew fer § f&
WEH § ST HT & qoATE AT
wogh @ oW A 9 9
gt av st gwn fawr oW
ag A foor W@ ! W oaw
qE g gar & 5 F o 2
RATES FEAT AT 8, W F
fadit #1 @ FET AEY E

¢
5
|
|
=
3
g P

THT S g %S A
AHET Y Hred FT WY, A @l
o falnely & & v wEw A
T FF AT grawE FET ATEA
£ | AEM FT AW FIT TR
g 1 aft smw #Y awear & 49y
W @l § fAdr wwR w1 faware
fFar &t gumt I F 9T agT A€y
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gofa o1 FFAr 2 1§ WO
qATETW ¥ MR AT & GIEAW
fadnt it & @8 fAac AT AR
g fF s & wmA wTRr dw-eaA
FgI & AT TAH  F WRL KT FY
Are 9T S owar faam oo g
Iq% g9y # § A9 (mw #wT 3w
I F FAE & fF T ™ WK
FT OET I FEAT AGT & |
T ORI F Y H T ¥ I8
frRe #wwm § fF F8 « =afm,
9 a8 fady @@ #71 feawr s
¥ I A9 g1 sEd uGfg ger ¥
qeq TR #1 W W afE sE
g Al AT geen  wifeas &
oY 0 AN 1 ST W o\ fRan
w18 qifs gAY Fw &y wEvedr
grg #15 fadqars #@ 1 gesEmEy
q & g% |

st mfeft gaw  (fagw)
Ieaaafq WERE, B oumeEr W
O FW OHET F MW AT
§ f&F wmam A1 @ Agaqw awed
F F@H gU WWA T8y F faw
qug ST AT T AN T AqH
fa e w7 &1 wr fear
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fow, fasrelt dar

FH  #FT AW GET
e JE fEmr o o@wr §
& g9 W ¥ Fg7 T g9 awW-
Zq J9C ¥ SHST FIS @A AG
| O TER ¥ AW ¥ AW A
a7 # wg grom 4w g fF
fooelt g7 & agg g & #R feeely
gAY IUMT FXEr g 1 AT OEr
T WE NS sEE foedr sfww
off & 1 SmE, R AR RN AR
S& TAaar fowreTd & osw A
A AT & AT AT ARIAT FIAT
YST | HFEEA g % a9 dgh 9%
fegre ey @AY, s, FEt & e
g fx ag R
gt F g | owe ft AEm &
AWM FPT & JUT TZ IAST T
Mg F A W e
F a) ¥ W gread T fFEr g
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[+ sivadi €ATY]

™ S ag g fF o S
I 9T AL FT TZ F IAX
T o sAwr uw sfagm @)
fwa zfAgm & 7 wqAE &
aift wrAAr waey afdfEa g
JoqarTa  HEIEE, WM #, 9§
St qaf sma 9T S AT SAAr J9
& war F, SAY 9dd AN FOAET
AT T g AT 1947 F AT A
TgT a7 d@T H WM agt A F
1961—71 % =9 # IJgi #F1 -
dear 34 gfqoe s&T & O ST oAV
A A OAISE & d9h AT
qiffeaE #Fr Sl 1951-61
% dg w 23,7 sfgua 4y, w9
fo qaf @mer 97 9w wwA mEET
1 uw fgemr 9r, A A€
# Fmer 20,9 ufam & afg
#$ 1 1g g9 S wma g fF gt
gme # SAwear 3Ffg woSr I
¢, g afewW TfFsEE & sumEr
g1 & ag s 3 sfgsa w1 A<
T4 o&n FF M0 | 4w § FoAd
dTd # HE, FEW A OAE |
aaem & 9fg o & AFT agA
T ¥ GEEF § R gHMT e

E

3
i
P
3

O &30 © & |
#1 afrom gar fF 1950 § -
JU U4 FAT OGI 1957 H W

gog & femr mar 1 1961 H
AEEA g1 q9r 1964 ¥ UuF

weeAe g & S faRelr
TG I AT 7T E IR IlET AW |
qTd IES JE I TIEAA FT AT
T &Y fr@m omar 1 3 O9F
qoagt W1 S owm R o 99
X gHWT TEIHIT Fear @r g |
qdf AT & &vAT FW F oMA
FAT /T HERT FEAT N, TAAREH

[ RAJYA SABHA ]
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R W T¢I faw S #mm
S WA wWifgd 4 3 FEW QR
95 A WX IAEI OHT AT §

fF gumdr 3T 31 W &
fFe 1971 & Fgr ar  weEvER

gar f& 7z st aigw ¥ owE A
aqifed & wE g WM 9
g At I%F zAT qT dqar FM A
TIE F FEW | AT FTOT SV
TR EH A F @l A1 W AR
THE FTOT HTHTH F AT UTT T900T9
ETAT | AT, 1978 § HAASE A1F qHT
-AATA AT A9 gE, A wAIw
qiemt gaifes 4 1 FRIgE @y
a1 fF 70 g AT WO T IAH
45,000 fagsr awfer qmu oauw
UR AIE qAT gAE AT & W
45 gare fageir amfes 9w wg
fea® 30w wwgT A ST oW
A9 ZATX A% TAEUH HIHEAEX
q g FE F oawear T g o
F Y f9a oY dwamy St S
FH AR TE FT FAAI | T TG
WFGT ggd  faaraz, 1978 7 UF
IR & § AR AT H q9 94
TS A GHA WTAT A1 ITEE Fal
5 z@ gmx F dvww A @
aFaT & | zafqq ag gwig Ag
g | 9%g, T feoms mwaw &

el g aEdar 9ch fRosEr
AT W oW fager W@ @,

AT qAd VEA d1 AeRTAT a9d
F o9g 7z g % fagm awr 3
g3 a9 §FT g, AIF 9T &
LEY FH qEd ¢, LUST AT H
5 gFF ¢ | we Wl v gEq
g W qeFTT & Hay 97 FFq §
T Tg R TGB! EHI FAN
fs fast amifew zo @@ § od
M @ oyl 92 fage amfa

A

F3 | TP fEATE TRWE 3 T
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S AR AT | TE SR HT
AFEAT TS I & SOE™ ¥
qft A% TE gHT | T WA WL A
AR AEM & AR Tad §
TRT qagfa g%, frenfeEr @
HMFT ALHRTL FHATAT aF, 9 TLAH
2 0 F wME weAw § @A ¥
7z fadza Fm =gm & gaw
F, FAG Fi TATAT H AT AT
ery | &4t 3 oW g g 7
it gra gy safam gAr €
IqH WA A UF wEAT ;T 1% fw
afe g faadt awfed @ @),
AR Ha@ar qfwat § ogemr Ag
TAT AT WA FE AN & ARG AW
F oAmried wA9d A IW F R >IN
& ara F e fagwr Fw O
F2Y 4g IT AR W@ AW AT
T R oz F 9rd & gug whi
AT Y X I AT FT W F
g fegpaar qET 0 wqTAIH
TF HAAqd IETET § |
sfegm & Ao wiwEr g
qETR {17 I A FOATFA T
FIEQUT | & IH GTA WEAT FT
3@d g7 A WY FAMGEIMT & WI
2, MR ¥ B W § SHAl AwA
F AT oWt aF @ TG gl
¥y | frow @gT & wRL g wd
A gaqew fzar o fF ows W EA-
fresorg &1 W & 13-5-1980
F1 TG F [ A FAGHC § A
gEs, I Wy wEe feEr, #
o dER 97 FT M1 ATEAl
g 1

P

“The Special Adviser to the Gov-
ernor of Assam, Shri H. C, Sarin, is
known for his dynamism and he
looks into these complafts swiftly.
He has inspired confidence by his
AIR broadcast, especially his re-
mark, “I am personally not in fav-

[-27 NOV, 1980 ]
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our of having any foreigners in
Assam.”. He has done well to an-
nounce that the border posts are
being sirengthened and six motor
boats are being sent immediately
to Gauhati to be decployed in the
rivers there.”

6 WIET AZH AFH HFN A FT
W B | TAM AW AT FRT
g A WE I FAA 6 HiEX
g ¥ qr g 7 A qGR
TaY O wfaF e wEr T oawar
g | W AT zAfeerwd &
qFA A AT INA AL FT TFAY

e ' W a3 oz@ A A waEA
T8 & f& W & At #Y s
g f& s St F 7 ogwd awr
g fag 73 awe I 3
mfafzwet @Md@e @1 s g=A
WS q%F AMGeewd & Wi ¥
oG 4 TE | RN T & T
2 5 oaem SRR agmar @ fam
g | FH AR & WUE W
AR ISV - S i
LU SUBE- (B Gt A £
7z fagwly amfer ge@d @

faqel amits v dqemRor & &3
g ATEA 3 AT A N T
¥ o7 g 8 B} os HATEAW ¥
WA g Hel S & S@AT 4@
fg #9 @ amwa & @ W

F AL Sl IR qAW & (AU
T T W E L owd gare faE
frg 7 @@ 5 fadely o @1 =+
YR aifFE & oGEw g o R
|WE IR FE A HEUW TG
R AT FAATRT T ATREAT F
AR FAfREZX a1 W & b
3AH A wnfge fw g w9 i
EHHT qTET FL FFAT § TAH AT
F AT W | THET TeE IEEW
¥ go ared mam § g8 § S
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[ wieadr zam?]
fes ofaferdt @idETAT & 9T
qgt oA & fag dafew #wT @ &
ok g w® & 5 #1 gawr agl
¥ fapma 1 mgaw dEr g SAW!
graed fRar @7 @r g R gl
w1 gz ofom 2 & W @@
queT A qEr W g AR AGAq
g & 1 feamfe¥ w1 owiEted
AT, AW dm 3 wreRraa e
Ffe gawr Wi grasTdd fEEar
g f5 99 3 3 W g TR
AT o FEr Afqg 7 & S g
@ Al F g7 47 HOgE A
TE UIWE  FIET IR A&
ferr | og W ft | AR
ITE I TAT FC W &, I T4\
§ Fr @R Amed & w4l
FT W R Ig SAMRTY A oF=0
g F adi ag g F @d qraaw
gy e agi W@ Mg AT
¥ qaNT g, g7 TO @ gAA
MY, dgd; A GEeAd AT A
LU (Time bell rings)
& oIeT 47 gg7 4T @A §, S9-
qumfd WEIE NMME qH WS TEr
R FSA T Sl #7 wagfaar §

st Irawmfy ;. tF & fAAE #wiK
qT NA TFS §

st fira a=z ;r (fagre) @ T
10 faere 3= fsg

st gmawmafa ;10 fae @ W
§ oy 3 faee o &t Faa €

st wirat gare - fgre & &
o ¥ geEfug § wmfag e &
N &7 i AT Fi1fgy | gafaw
§ =y fAdeT wT @rg | 9 faandf
wa gt WA = gy, (v faew
T T FT AT H AT &, 79 T7 &
AT, FTANT F R F AT T F

[RAJYA SABHA)
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a9 3% g SO, FEFen f&ar war
fr gl qqTe &, WIE ST AT,
EIGEICE R CRE:C R AR R i IC I K
FIHX S FEAT § I A TIFT
F1ad g I § AT AEAR T3 F
Jrg ugr At g fF aes Q@ ar fq
qAL & A TG A | FEFE FTIF AW
FrFAT FLAT ATGAT & WX AL AT
fedma & fag dare &1 @ &
T FrTT A T HIT AT AT G
T eAfFg WHAX qrar qAar g |
ag safer FIAAT FOU AR Fg AfR
HITT FT FAT HWT AR IF AT
Ft gftz § Ty 17 o THF A WT AT
AR TG1 2qTR | F GG A qqmm
e g fF AT A Sewedtaa
e fY8 arr a9 § 3% g
R fafdedr & 781 o ST aFAT 1
JgFT af oA TR ERT Oy WIS
% gIFE TG 3@ TH | IR
AE ST TF AT T IF FA
9 IAfaST 9X gAW AT FT AT
fF wefasr & wrear gasr awdr g1
g ¥ & &l g tuefe
F:F afx § @ I8 el F
4FTq FT FaME AEME F AW A
feamr & SRR qToe & e
&1 g | AT uF FEW S_Ed ar
& Wt ux FIW T@EER | T B,
W ASH §, WT I, HOH
UM F@AT Ailgd, T IW F TAH
w4 & AW A @ IO @ §
YR AT S Ag IT F HIX W9,
ur @ 8 fFogE am @ fear o,
% g ¥ (% fragT s g
frgmd a&@FR AN g\ odf ow
afgar &, 317 w= wig Wi
g & #IX fr7 wlka v g
I frawe afs oo o A qm-
TR ogawE F fag 9T af ¥
@ w0 & 7 o @ oaroag
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favara & f& wi@ew gwra & gwar
g AWAY TG HFATE | SART
02197 q9uTfas & FAAF 419 @ |
P oAt § AW & ey, I &
Hax ff gAR e sEled 9% @
¥ 5 fRfmi# geen ot @R
g 9T f% g W O#)

st gumsafa
EAcO |

D HYOT gETST

st g gar . H3 ¥ &1
I9E F WL WA FT ST AW
ft g€ & & suwr fadw FWr E
gk #q fEw ® 8 F oW W
fagig s fem d |

SHRI AJIT KUMAR SHARMA
(Assam): Sir, on a point of informa-
tion. The Home Minister ought to
have been here. (Interruptions)

st firr <% WY : qg SOeT AT
I

st gomwrafa : 9T 2T &, WA
43 g, e ™ & fRowm w E )

The Home Minister ig very much
here. (Interruptions) He was here.
Just now, (Interruptions) Just now

he has gone.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): He has  just
gone, The Minister is also going to
intervene in the debate.  Whatever
points have been made during  the
course of speeches here will be conve-
yed to him.

MR. DEPUTY CHAIRMAN: He is
very much coming here. Don’t worry
(Interruptions) Mr, Ramamurti.

SHRI P. RAMAMURTI (Tamil
Nadu): Mr. Deputy Chairman, Sir,
I am not concerned with what arran-

[27 NOV.

3
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gements the Government is going to
make to satisfy the requirements of
the Constitution. On the 12th of
December there must be a  popular
Government; the Presidential rule can-
not go on. I am not very much con-
cerned with it, because ] know what.
ever Government is formed that can-
not last for long So I am not very
much concerned with that. I am now
concerned with this Budget, whether
this Budget will give confidence and
hope to the people of Assam. The pre-
sent agitation and how to bring about
a settlement is what I am more concer-
ned with.

New, Sir, I would like to tell the
Finance Minister that when he makes
a responsible statement—he made
earlier statements through the Budget
proposals in the Budget Speech—he has
to be g bit careful and he should not
lose his credibility. He has stated
here that essential articles are availa-
ble and at proper prices in  Assam.
Just the other day, when we had a
meeting of the Opposition leaders with
Mr. Zail Singh in which Mr. Venka-
taraman wag present—I think last
Monday—DMr. Zail Singh himself stated
that essential articles are not available
and that people are suffering. This
is what Mr. Zail Singh himself stated,
and Mr. Venkataraman dig not utter
a word against it. But here, on the
floor of the Parliament, a serious state-
ment is made that essential articles
are available in plenty, and that there
is no difficulty. So, what credibility
will this Government have if such
statements are made on the floor of
the Parliament? This is what I wan-
ted to point ouf.

Secondly, Sir, the provision of Rs.
190 crores as against Rs. 160 crores
earlier does not mean any increase
because, during this period, there has
been a 20 per cent inflation. If you
calculate the 20 per cent inflation on
Rs. 160 crores, it comes to Rs. 32 cro-
res. So, it is Rs. 150 crores plus Rs.
32 crores, that is Rs. 192 crores. There
fore, in physical terms, this is nothing
more than what was there earlier.
Therefore, this kind of approach to
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[Shri P. Ramamurti]
the problem of economic development
of Assam and of the entire North-
East is not going to help us to bring
about a greater and greater national
integration, and a sense oi belonging
which they are today losing very
rapidly. And, therefore, the fissiparous
tendencies and the separatist forces are
existing on this fertile ground, and
the fertile ground is created by the
neglect of these areas for the last so
many years. And this Budget does
nol reveal that there has been any
change of approach. For example,
there is oil there, Already a refinery
is working., Can’'t the Government
think in terms of having a DMT plant
there? 1f you have a DMT  plant
theie, say of 30 or 40 thousand tonnes,
you can give employment to a number
of people. And you can have plastic
industries there and thousands and
thousands of employment opportunities
can be created. The DMT need not
be imported from foreign countries,
and for which we are spending a lot
of foreign exchange. And why should
we not have even such imaginative
things? There 1is limestone there;
there is coal there. You can exploit
coal and limestone and put up cement
factories. Putting up cement facto-
ries in Assam would mean that the
whole of the North-East would be ser-
ved, and there will he so much of less
burden on the railway system. There-
tore, all these imaginative things in
order to see that this entire area s
developed are not reflected in the Bud-

get. Just saying that we are giving
more, it is not neglected, will not
solve the problem. Similarly, Sir,

this entire North-Fast has got to go
through the boftleneck of what is cal-
led the Siliguri bottleneck. The dis-
tance that the railways have to carry
the commodities before reaching there
is  an enormous distance, nearly 1,200
KMs And it is not their fault that
the partition took place. If the parti-
tion had notl been there, all these com-
modities could have been sent directly
from Calcutta. Now, could not the
Government imagine that these people
should not suffer because of partition
of the country, and that the railways
should charge a notional tariff? Could

[RAJYA SABHA]
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{he Government not work out a notio-
nal tariff as if Bangladesh was not
there, as if the distance was what it
was before Bangladesf was separated,
and on that basis the railway tariff
is worked out for this area? That is
why, Sir, all these people are made to
sulfer. So, wiy can't you have a DMT
plant? You have got the petroleum
refinery there So, why can’t you have
a petro-chemical complex there? None
of these things is thought of, Even for
that refinery, a lot of agitation had to
take place in the past. Therefore, 1
would ask the Government of India to
think in terms of having g pian for
the rapid development of communica-
tions, industries and all these things
in this entire area so that a sense of
belonging among these people can be
developed quickly. Now I come to the
agitation problem. After indicting the

Government for the neglect of this
whole area, I now come to the ques-
tion of agitation. [ am glad that

vesierday Mr. Goswami was also talk-
mg in terms of finding a solution which
is acceptable to all the parties. a
national consensug of all the parties
being evolved. I am very glad to
point out that. But I would like te
point out to him only one thing, name-
ly, that when he says that the en.
tire people of Assam are involved, it
is not so. In that [ would like to
contradict him. I may only point out
that a majority of the Assamese speak-
ing people are involveq and Assam
does not consist of Assamese speaking
people only. The tribals are not in
volved in it. The tea garden workers
numbering about 24 iakhs are not in-
volved in it Other people are not
involved in it. So many other minori-
ties are not involved in it. Can he
explain why is it that they have not
been able to involve the other people?
The Assamese speaking people have
not been able to win their confidence,
is something which they have got to
seriously consider. Ilis only the As.
samese speaking people who are invol-
ved in it. The tribal people of Mizoram
and other places were feeling that they
were being neglected and dominated
by the Assamese speaking people when
they were part of Assam. They fought
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for a separate State and had a se
Parate State. Do you want to have a
similar kind of thing now? The
plains tribal people having a separate
State of their own and the Cachar
people a separate State of their own 7
Then  what will happen to Assam?
Let Mr. Goswami also ask these people
to have some heart.searching. Do not
lalk in termg of the entire people of
Assam being in the movement. This
is not a fact. I got reports day before
yesterday from my own people and
other people that in some of these
places the people who went to work
were beaten, the workers who attend-
ed the railway offices and railway
workers were beaten up in the pre-
sence of the police, Assamese workers
as well as non-Assamese workers. The
jute mill in Gauhati was working but
when the workers came out durlng
the lunch recess they were beaten up
in the presence of the police, Why is
this happening? This is something one
has got to reconsider.

In this context, he said that today
oil was being blocked as a sort of
leverage. I would like 1o ask him
why is it that tea is not being used as
a leverage? Oil belongs to the Govern-
ment but the tea gardens, a majority
of the tea gardens, belong tg the Briti.
shers. So the British tea planters
can send their goods out, no boycott
of that. But the plywood and the
oil, these are the only things which
are today being boycotted. There is
another serious aspect of it. These
are the things which give rise to sus-
picion that certain forces are behind it
which do not want a settiement. This

1s my submission. Let them also
think about it.

Then, I agree with him that this
problem can be solved only on the

basis of the Constitution, on the basis
of the laws of f\e land and on the
bagis of certain international commit-
ments. I would like to say not only
on ihe basis of international commit-
ments but on the basis of certain his-
torical realities which have come into
existence in this country not by our
volition, it is not of ouy lLking, bhut
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such thing has come about. The parti-
tion has come ahout despite our wis-
hes. And, you cannot talk of other
countries where this kind of partition
has not taken place. Today, for ex-
ample, in Eng.and, there is an uproar
against Indians. Let us also think
about it. If you adopt the same policy
here, what will happen? Today how
is the Conservative Government of
Mrs. Thatcher treating the Indians
who have gone there? Therefore, Sir,
when we talk of this p:oblem, we
have got to take into consideration all
these factors.

Does he not know or does this House
not know that between 1962 and
1972 four tribunals were set up by
the Government of the party to whicbh
Mr. Goswami fhen belonged in Assam,
for the purpose of defecting foreigners,
who had infiltrated into Assam right
from the heginning, and thcge tribun-
als have reported, a‘ter evidence was
given 3.10 lakhs, people as infiltrators.
They have been deported, and after
that the Government of Assam in a
Gazette Notification had sfated  that
the task of detection is over and these
tribunals have got no further work
and therefore we are winding up the
Tribunals. This is the Report of
the Government of the party
to which Mr. Goswami belonged. Is
that not a fact? If that is the fact.
why are you today  talking of 1951
1951-foreigners-foreigners? This I
cannot understand unless something
else is there.

Then, under the Indian Citizenship
Act, if a child is born in this country.
unless the parents do not want it, any
child that is borp in this country is
an Indian citizen, This is the Indian
Citizenship Act. This is the Citizen.
ship Act in every country So, people
who came in 1951, have their children
who were born here. It has been =
period of 30 years now and those chil-
dren and their children also are auto-
matically Indian citizens. Are yOou
then going to deport their parents?
even if you want to do that, after all
they have been here for nearly 30
vears even if they have not applied
formaliy for the Indian citizenship due
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to the fact that they did not know the
Indian Citizenship law and you caunot
blame them. Are you going to de-
port them? Then what is this exer-
cise for? Similarly, people who came
in 1961, have been staying here. So
many people have been detected; may-
be, some few of them may not have
been detected. Even if that be so, it
is now nearly 20 years and by now
they are entitled to Indian citizenship.
That is why, this suggestion of 1971
was there.

Now, Sir, on that basis, let us start
working on the proposal that has been
made. The Government of India have
sald that they shall also {ry to detect
people from 1961, if necessary, but they
cannot be sent out. Therefore, if
there is a will, if there is a desire to
find a solution, it can be found. I agree
that this problem has to be solved
not on the basis of repression. Repres-
sion does not solve a problem. But
at the same time, 1 would request Mr.
Goswami also to go and convince those
students. This effort must be on the
other side also. These are the lines nn
which you can discuss the whole thing
and get convinced.

We had proposed the other day that
there must be a tripartite meeting. It
should not be only a bipartite meeting.
I have no objection if Mr. Goswami is
also associated. It is good if Mr. Gos-
wamij is also associated. But the pro-
blem comes if somebody takes a total-
ly inflexible position. Today's news-
paper report says—I do not know how
far it is true; I hope it is not true—
that the AASU and Gana  Sangram
Parishad have said that they are will-
ing to come if the Government of India
accept 1951 as the date for detection
ang deportation. If that ig the case
where is the need for ialks at ail?
There is no need for talks. Once you
agree to it where is then the question
of talks or of having a tripartite con-

ference? Where is the question of
talks if they want everything to be
on a platter? So I hope that this
report is not true because I do not
think the Government of India has
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received any lefter. These are news
paper reports and I do not want to
rely upon the newspaper report. If
that is the position, I would like Mr
Goswami to go and persuade them not
to have such an inflexible position but
to come here and discuss the whole
thing. That is what I would like
him to do. They need not put any
condition. Without any precondition,
they should come here. Because if
you put any preconditions, where 1s
the need for having a discussion at
all? Where is the need for a tripar-
tite conference or a bipartite con~
ference? Nothing is needed. There is
no need of any conference. Therefore,
I would like the people who are in-
terested in the solution of this problem
to go and tiry to convince those
people that this kind of a condition
that they are putting is totally wun-
reasonable position from the point of
view of national economy, from the
point of view of their getting sympathy
of the people of the country even, in
order to solve their problem,

1 am one with Mr. Goswami and )
have always poinfed out that this
problem has arisen because of under-
development there. But the slogan of
the ‘sons of the soil’ theory is a dan-
gerous slogan. But I would like to
know who started this slogan? it was
Shiv Sena which started it. And at
that time it was the Congress Govern-
ment that was there. And it was
encouraged by no other person than a
Minister at that time-—I do not take his
name—who now happens to be a very
high dignitary, holds a high position
in the congress I party to day. 1 do
not take his name b&cause he is not a
Membeyr of this House. And I have
said that he was encouraging the Shiv
Sena in 1967-68. And there was no
answer to that because I have got paper
cuttings of his speeches. That en-
couraged Shiv Sena and today, for
electoral purposes, who is in league
with Shiv Sena? Who started this
slogan again? How many Congress
Ministers have talked about the sons
of the soil? Has not Mr. Gundu Raa
talked about it? Have not other Chief
Ministers talked about it? You talk-
ed about it. Shrimatj Indira Gandhi
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now finds that this is a bad slogan
and it is recoiling upon them. I am
glad, she has now reversed this thing;
they have said that this should be
stopped. We were the people who
fought against it not the Congress(I)
Party or the previously united Congress
Party. You did not fight against 1it.
Hence, having encouraged it, we have
let loose a Frankestein ghost and it is
today playing havoc like Hell. Hence,
I would only ask the Government, so
far as the economic problem is con-
cerned, to rethink about this aspect on
the question of gliocation and announce
concrete industries. We should tell
the people of Assam that these are the
industries which we are going to deve-
lop in this Region and we should he
able to convince them that this will
solve the problem of unemployment to
a great extent. This will mollify them
and along with this, we should try to
reason with the students and see that
a reasonable solution is found to this
question,

SHR! BHUPESH GUPTA (West
Bengal): Sir, Comrade Ramamurti
has spoken. I do not wish to say
very much. At the moment, we are
all concerned with the solution of the
most important problem, namely, the
problem of this agitation and how to
bring it to an end in order that a new
chapter could be opened for discussion
and consiultation as to how the other
grievances, apart from the foreign
nationals issue. could be settled. Of
course, the foreign nationals issue, as
they call it, is a vital one. Its solution
should be found. I must say, when
1 read the newspapers today, I was a
little depressed. The news item says
fhat the two organisations, the San-
gram  Parishad and the Students'
Union, would he agreeable to come to
Delhi for what has now come to he
known as the {ripartite talks, only
when the Government accepts the 1951
Census and the 1952 electoral rolls, as
the basis. I do not wish to say much.
This is not the the way to start fhe
negotiations.  The suggestion for a
tripartite meeting came from the Op-
position when we met the other day
the Home Minister and other Minis-
ters. I must say, the response of the
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Home Minister to it was quite positive.
That is o say, he accepted the sugges-
tion. I understand from the news-
papers that He has invited—I do not
know; officially, nothing has been an-
nouniced—the student leaders and
others to come here for tripartite talks.
We never discussed the conditions. We,
the Opposition Parties, have different
views in regard to this so-called cut-
off year or other related matters. We
never discussed the conditions. All
we are interested in is that the agita-
tion should end, the repressive measu-
res should end and the whole thing
should be thrashed oul at the negotiat-
ing table by mufual discussions and
consultations. I think, anybody who
has the perspective of the unity of the
country on the one hand and the well.
being of the people of Assam and the
removal of their legitimate grievances
on the other, will agree that in  the
present situation, there is no other
way but to explore the possibilities of
the negotiating table. I do not see as
to why the response should not be
prompt and quick.

We too had conducted many agita-
tions in the country. Sometimes the
agitations succeed, sometimes they fail.
But there comes a time when we come
to the negotiating table to have dis-
cussions and to have a settlement and
this is nothing extraordinary or dero-
gatory or unbecoming for the
leaders of any agitation. There-
fore, we fail to understand why
this is so. Even now I would only
appeal and ask the leaders of the
AASU ang the Gana Sangram Parishad
of Assam to come to Delhi, start tri-
partite discussions where 311 the poli-
tical parties, opposition as well as the
ruling parties, will be there. The Go-
vernment will be there and I would
certainly like the Members like Shri
Dinesh Goswami and others, to be
associated with it.

SHRI DINESH GOSWAM] (Assam):
I {eel flattered when everybody is
taking my name.

SHRI P. RAMAMURTI:
you made\ a point.

Because
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SHRI BHUPESH GUPTA: Those
who do not pelong to any party may
not come gas party representatives. But
that should not be a bar on Shri
Dinesh Goswaini’s coming and similar
other friends from Assam coming to
participate. We should not make it
a condition that they must telong to
one or the other political party. Mr.
Dinesh Goswami; I have got regards
for him. He is one of those Congress-
men who have not defected. He can
become a party man day after tomor-
row, there is no difficulty now a days.
I congratulate him that he has shown
his integrity of character to some ex-
tent. Apart from their views and
other things 1 like people who have
integrity of character. He schould be
there when the discussions take place.
Apart from what he has said., there
are many other points which should be
considered. Therefore, again 1 voice
my anguish our desire, our fervent
wish that tripartite talks should start.
And once we start, surely we will not
fail in finding out a suitable sclution.
We are not coming from outside Tndia,
just as they are not coming from out-
side India. I am sure, all of vs have
a common objective in mind. When
I say ‘common objective in mind’ 1
have in mind not only the question of
maintaining unity of the country alone,
but also the problems of Assam and
the issues the agitation has brought to
the forefront. Surely, ingenuity wiil
not fail us to find a solution. States-
manship will not debar us from work-
ing out a collective, combined and
correct approach through mutual dis-
cussion, hut it requires readiness for
that. I would ask the Gowvernment to
withdraw if any repressive measures
are there. Nothing should he done;
hut the agitators should also withdraw
the agitation. One brings in the cther.
We know, we have been the victims of
the repressive measures and ve have
also been the creators of agitations.
But then if we want a solution, agita-
tion has to be called off and the re-
pressive measures also go. Therefore,
I am not using the words ‘package
desl’. it should be an integrated ap-
proach. naturally shared by the agita-
tors in Assam and by all of us here.
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And that can be achieved through a
wise decision and collective wisdom of
the nation, with the Assam friends
participating in it. Lei the agitation
become a thing of the past. Why can’t
1t be done? I ask my f:iend, Shri
Dinesh Goswami, t0 muster, his foren-
sic ability, his eloquence, his patience,
his sincerity and earnestness to persu-
ade these people, the friends in Assam,
to take to the path of reason in this
matter and the path is talk, talk and
talk. Well we find even the wars are
settled by talking. We find big powers
with nuclear weapons piled up on
either side, almost coming on the krink
of war, decide to come o talks to set-
tle the problem.

Can we not within the framework
of the nation, belonging to the same
nation, having fought for the same
freedom battle and having striven to
build up the unity and integrity of
this nation, sit together as friends and
brothers and settle our dispute through
discussions and talks?

PROF. D. P. CHATTOPADHYAYA
(West Bengal): Yes, we can.

SHRI BHUPESH GUPTA: Certain-
ly we can. This is g part of our cul-
ture. Yes, our culture, of course, is
that we have fought when fight is ne-
cessary. But when internal matters
come, for settling our internal dispu-
tes, we have seen what has happened
when we take to a path which rules
out discussion, talks, negotiation and
dialogue. Then it leads ty disruption,
ruin and frustralion and the advant-
age is taken by others. But whenever
we have taken the path of talks
and discussion, we have found a way
out, an agreed solution for the Lenefit
of all. That should be the approach.
1 still hope that they will come. We
shall participate.

Why should our Assam friends think
that we sitting here and many there
are all lost 1o their just causes? Why
should they think that we do nct feel
for them and when they venlilate their
legitimate grievances, why should they
think that we have not at heart the
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well-being of the people of Assam, or
the desire to redress their legitimate

grievances? And then why should
they not come to talk to us? Why
evade us?

Tripartite talks now is a new ven-
ture, a new thing. It has never hap-
peiied. Three parlies are taking parl—
the agitators, the Government and the
Opoosition. Some support the agita-
tion; others do not support the agita-
ticn. We shall all be siiting together
because of our common resolve to find
a way out and a solution ot the prob-
lem. I think this is how we should
approach the problem, We have done
it jefore. Parliament is in session.
Here is the time for our Assam stu-
dents, youngmen and their leaders to
come here and discuss because the
tallzs will take place concurrently with
the Parliament Session. Everything
Parliament itself will watch. Why
shoulg they not have faith in the col-
lective wisdom in this matter? It is
not the National Security Ordinance,
over which we are divided. This is a
question of national unity national in-
tegration and fulfilment of the urges
and aspirations of the people of Assam
and removal of their legitimate ap-
prehensions and fears. We all share
this view. Then what is the difticulty?
This is what I gsk. I would not go in-
to any controversial subject. I deli-
berately decided not io touch on any
controversial subject today because we
have struck a note in the Opposition
Leader® meeting with the Ministers
and the Home Minister in particular
and I want to keep to it. This is a
very correct approach.

As far as development is concerned,
it will come. What is the use of talk-
ing of development when the house is
on fire? What is use of asking for
development, for industries, for vari-
ous other projects to come up there
when the house is on fire? Undoubt-
edly they must come up and these
areas—Assam, of course—must be up-
lifted industrially and otherwise. But
before that, let us bring about an at-
mosphere of cooperalion, an atmos-
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phere of goodwill, an atmosphere of
correct direction of our creative ener-
gy, our thinking. And for that, we
need a solution of the problem. That
is what we need. One year of agita-
tion of this type. 1 never blame the
people of Assam. Our friend spoke
about it. Assam people are as patrio-
tic as gny other. And we come from
a neighbouring States.

I have liveg in a part of Assam which
now belongs to Bangladesh, namely,
Sylhet, for some months. Sir, I can
tell, theirs is a fine culture, high sense
of patriotism.—a land of majesty and
beauty. This is the hall-mark of the
Assamese people in many ways. There-
fore, we will never say anything dero-
gatory about these people. Certainly
we shall never ignore the high achieve-
ments of the Assamese people, their
traits and character. But it does hap-
pen—I have seen it— how sometimes
when an  agitation gets deranged
somewhat, interested parties seek to
exploit it. T have seen it in Calcutta
how things had been exploited in the
past. Have we not seen what hap-
pened in our own country, before free-
dom and immediately after freedom,
legitimate grievances of the people be-
ing exploited by certain interested
quarters for their own ends—both
Indian ang foreign? Have we not geen
this thing? Do you think they are not
interested—our external enemies apart
—in exploiting the situation and our
difficulties? 1 met recently some peo-
ple from Bangladesh—I will rot say
abroad. They told me that in the
Chittagong hill track people were be-
ing trained to go against and instigate
things in places like the north-eastern
region. Such things are happening.
I am not going into these things and
1 do_not want to dilate on this subject.
So, let us not try to belittle the dan-
ger of such extraneous interference
simply because we cherish and love
the Assamese people. Good people—
history has shown again and zgain—
can be overtaken temporarily by such
malevolent forces working to serve
their own desires. I do not say who
they are or where they are, it is not



195 Assam, Appropriation

[Shri Bhupesh Gupta]
for me to say it. But do not try to
miss them. All love for the As-~
samese people, all concern for them
and the hand of friendship should be
extended to them but, at the same
time, those traducers of our unity,
those malevolent forces who want to
fish in troubled waters, be they inler-
nal forces or be they external forces,
they must not be overlooked. This is
what 1 would say.

Sir, all I say is, so far as the Budget
is concerned, after all, they will de-
cide. As far as we are concerned, 1
said at those meetings, at every meet-
ing outside Parliament with the Prime
Minister, with the Home Minister and
others, that this is not an issue bet-
ween the Government and the Oppo-
sition. This is an issue between the
people including the Assamese people
on the one hand and those who want
to stand in the way of solulion of the
problem and of the unity and integ-
rity of the country. If that is so, the
approach should be broad, the appro-
ach should be universal, the approach
should embrace everyone who has the
well-being of the country including
the well-being of the Assamese people
at heart. That should be the approach.
I would, therefore, not like anyone to
take partisan advantage of it. Sir, in
this connection 1 congratulate—ot
course, it is not a partisan congratula-
tion— those seven parties in Assam
who have come out and demonsirated
for a peaceful solution of the problem.
The parties are well known, Sir. I
think I shoulq mention them here.
They are the CPI, CPI (M), Congress
(U), RCPI, RSP, SUCI and I.ck Dal.
Others are also there but these are
moving together and they held their
first meeting on July 5ih in Gauhali.
This is rather an important develop-
ment which all of us togethar should
carry forward.

1. P

Must we quarrel over
Dogmas and formulas might lead to
an absolute destruction of a good
cause. We know it. Sometimes we
have been dogmatic and we have suf-
fered. We know that dogmas and for-

formulas?
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mulas are important; I am not saying
that they are not relevant, Formulas
are certainly important, but they
should not be made inflexible, unalter-
able, non-negotiable. This is what I
say. Bring formulas. When the tri-
partite meeting tfakes place, so many
formulas for a solution would come
and we shall discuss them; maybe out
of these three formulas g new thing
will emerge, a consensus will be ar-
rived at, which will show the way
out. Obviously no agreement worlh
the name should be acceptable unless
the students and other agitators accept
that, unless this side accepts that.
Therefore, a solution implies 3 comm:on
agreement.

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI BHUPESH GUPTA: 1 am
concluding. I will take just one or
iwo minutes more. Therefore, this
should be done. We have done it. As
far as our party is concerned, we have
our views on the question. But we
also felt the pulse of the people of
Assam—we are not merely inierested
in the formulas that we have decided
upon or the cut-off year we have de-
cided upon; we felt the most important
thing is to start negotiations and find
out practical ways and means of solv-
ing the problem. Therefore, in May
1980 our Party unit in Assam suggest-
ed an approach—I will say a formula
—t0 deal with it in a particular man-
ner. I will just read out what sug-
gestions they gave. I am not saying
thal they are final but tentative for
discussion. Hon, Members may pe in-
terested to hear a few lines. I will
read :

“1 Post-1977 period:

All foreigners of post~1971 period
should be detected and arrangement
be made for their deportation. There
is general agreement on this point.
And, hence, work on this can be
started by the Union Goverament
immediately. There should not he
any further delay.
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2. Pre-1971 period:

Foreigners of pre-1971 period can
be broadly divided into four cutego-
ries:

(a) Those detected and deported but
re-entereq illegally, All to he
deported.

(b) Those detected but not deborted.
All to be deported.

(¢) Those rehabilitated by the Go-
vernment with land, loans and
grants. All can be regularised
and granted citizenship.

(d) Those not rehabilitated by the
Government but settled them-
selves. Detaileq examination on
this point is necessary and solu-
tion to be found taking into con-
sideration all legal and humani-
tarian aspects.

3. The international border with
Bangladesh to be strengthened and
consolidated to prevent further infil-
tration.

While deciding on this question, the
Const’tution of India, the relevant
laws, international agreement and na-
tional commit:nents, everything to he
taken into account.

Now, Sir, these are some of 1he sug-
gestions. Other things will come up.
We cin discuss those things. I wculd
only add that the problem is not just
a pol.tical one. It has serious sccio-
econonic implications and, above all,
it is 2 human problem. When we talk
of deportation, we must remember that
we just cannot take the people and
throw them across border. You do
not know if Bangla Desh would agree.
Can you throw them across the bor-
der? You cannot do just that. The
other side is there. In any case, we
will be faced with the problem of
finding a solution to their stay in the
country if we fail to make arrange-
ment for them to go to the country

from where they have come. T am not
going into the details. It is a later
problem. The Prime Minister has

saig that other States would have to
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come inlo the picture. I am sure, I
have not the least doubt in my mind,
once wWe arrive at an agreed settlement
here, all the States of India will co-
operate, whatever other things may
happen. I know, for example, Bengal
will co-operate, Tripura will co-oper-
ate, and I am sure, Bihar, Orissa and
other States will co-operate. This is
not g partisan issue. It is a Centre-
State relations issue. This is the issue
which concerns the whole nation, and
every Stiate worth its name will un-
doubtedly share the responsibility as-
signed 1o it reasonably, justly, by the
nation itself. And that is how we shall
look for a successful talk. And again
I say: Withdraw the gagitation. With-
draw the repressive measures, Start
a new chapter of dialogue and negoli-
ations that will open the door to a
solution of the problem.

MR. DEPUTY CHAIRMAN: I think
we may conclude the debate by 3-30
and then voting etc. may take place.
The Home Minister may intervene at
2-00 p.Mm. Now before I adjourn, I
have an announcement to make.

ANNOUNCEMENT RE. ALLOCATION
OF TIME DISPOSAL OF GOVERN-
MENT LEGISLATIVE BUSINESS

MR. DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at its meeting
held today, the 27th November 1980,
allotted time for Government Legis-
lative Business as follows:—

Time
Allotted

Business

1. Consideration and pas-
sing of the following
Bills, as passed by the
Lok Sabha:—

(a) The Smugglers and
Foreign Exchange
Manipulators (For-
feiture of Property)
Amendment  Bill,
1980.

2 hrs.




